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'BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
MA No. 14 of 2026

IN
ORIGINAL APPLICATION NO. 1267 of 2024

IN THE MATTER OF:

KULDEEP DHAMA .....APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. .....RESPONDENTS

AFFIDAVIT OF COMPLIANCE ON BEHALF OF UTTAR
PRADESH POLLUTION CONTROL BOARD

I, Rajendra Prasad, S/o. late Shri Vishnu Ram, aged about 58

2

%}} years, Regional Officer, Uttar Pradesh Pollution Control Board,

. % Meerut, U.P. at present at New Delhi do hereby solemnly affirm
% N

!

0. doey. *}? and declare as under:

e 1. That | in the abovenoted capacity, am well conversant with
the facts and records of the present case and has been
authorized my Member Secretary, U.P. Pollution Control

Board, hence am competent to swear this affidavit.

2 That in the abovenoted case has been disposed of vide
judgment and order dated 06.11.2025 by this Hon’ble

Tribunal.

3 That in the judgment certain directions have been given to
the U.P. Pollution Control Board.

W
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That for compliance of Para 39 of the judgment, the Member
Secretary, U.P. Pollution Control Board has issued
directions to the Director, Geology and Mining, Directorate,
Lucknow to comply with the directions in all the districts in
Uttar Pradesh where mining projects are going on. A true
copy of the said letter dated 06.04.2026 is being enclosed

herewith and marked as Annexure-1.

That the State Government through Director, Geology and
Mining, U.P. Lucknow has also issued directions to all the
District Magistrates for compliance of the order dated
06.11.2025 passed by this Hon’ble Tribunal. A true copy of
the letter dated 16.12.2025 is being enclosed herewith and

marked as Annexure-2.

That Respondent No. 6 has deposited amount of
Environmental Compensation of Rs. 4,63,563/- on
20.11.2025 through Online Environmental Compensation
Payment Portal of U.P. Pollution Control Board.

That for utilization of compensation amount the District
Magistrate vide order dated 10.03.2026 has constituted a

committee of the following officers;

(a) Divisional Director, Social Forestry Division, Baghpat.
(b) Additional District Magistrate (F/ R), Baghpat.

(c) District Mines Officers, Geology and Mining Department,
Baghpat.

%/

659




660

(d) Assistant Environmental Engineer, U.P. Pollution Control

Board, Meerut.

True copy of the order dated 10.03.2026 is being enclosed

herewith and marked as Annexure-3.

8. That the said Committee has proposed that between Village
Mavikalan to Village Alipur on the Bandh which is parallel to
Yamuna River, plantation be done and for this purpose in the
area of 5 kilometers land was found to be available. It was
decided that in ensuing monsoon plantation be done through
Social Forestry Division, Baghpat. True copy of Minutes of
Meeting of the said committee is being enclosed herewith

and marked as Annexure-4.

9. That the said proposal was placed before District
Environment Committee in its meeting held on 30.03.2026

and the said Committee has also approved the said
proposal. True copy of the said Minutes of District
Environment Committee dated 30.03.2026 is being enclosed

herewith and marked as Annexure-5.

The above report is being placed for kind consideration of this
Hon’ble Tribunal.

DEPONENT
VERIFICATION:

Verified at Meerut on this the ( 07h day of April, 2026 that the
contents of above affidavit are true and correct to my knowledge

based on records and information received and believed to be true,
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no part of it is false and nothing material has been concealed

therefrom.

e

DEPONENT
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“..w39. In the facts and circumstances of the case the respondent no. 1- State of U.P. through Additional
Chief Secretary, Environment, Forest and Climate Change, Government of Uttar Pradesh and respondent
no. 2- Director, Mines and Geology, Government of Uttar Pradesh and respondent no. 5-Member Secretary,
UPPCB are directed to look into/verify implementation of the Monitoring System for Sustainable Sand
Mining of the Sustainable Sand Mining Management Guidelines, 2016 (at pages no. 64 to 66 thereof) and
Menitoring Mechanism of the Enforcement & Monitoring Guidelines for Sand Mining, 2020 (pages 48 to 63
thereof) and implementation of the directions given by Hon’ble Supreme Court and also by this Tribunal
particularly the directions given by this Tribunal in 0.A. no. 360/2015 titled National Green Tribunal Bar
Association Vs. Virender Singh (State of Gujarat) vide order dated 26.02.2021 and ensure (i)
implementation of appropriate measures for monitoring of transportation of mineral from mining area to
end-user, such as essential security features, check posts, CCTV camera, GPS tracking etc., and for regular
survelllance of the sand mining reaches and constitution of district level task force for this purpose, as
sitdaed in Chapter 7 and 9 respectively, of the Enforcement and Monitoring Guidelines for Sand Mining

g, (ii) appropriate mechanism for taking strict punitive action against the persons and vehicles
ve \ illegal mining in the area under the Mines and Minerals (Development and Regulation) Act,
.1957 aﬁa‘a directions issued by this Tribunal vide order dated 26.02.2021 in 0.A. no. 360/2015 titled
tum :4 gen Tribunal Bar Assocxatmn Vs. Virender Singh (State of Gujarat) in terms of penalty and

ikl compensation....

% mvﬁﬁagﬁamq&ﬁz—ﬁmmaﬁoqeﬁuﬁamﬁw

‘‘‘‘‘ F BT FE DN
el —FATaR |
HASTY
Digitally signed by
Sanjeev Kumar Singh
Date: 06-04-2026
18:06:50
(wsita AR fe)
e g
sfafafd. Prefafed 21 germf va srews s &g o — /e
1. 99 9, qaieaRvl, 99 gd Sierary ke eaHrT—7, 9090 T |
2 & afEaRe ARNHER (90), o6, S WA |
3 &g Al sfdert (W), Su wgwor FreEer 418, e |
4 GEE TR J0W0 FEEYT R 958, iR |
#1 -2d, iy ave, whadl e T.C.-12 V, Vibhuti Khand, Gomti Nagar,
TEAS - 226010 Lucknow - 226 010
AL 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
g-Ad info@uppch.in E—rmi! : info@uppch.in
A4uIge © www.uppcb.up.gov.in : Website : www.uppch.up.gov.in

https://dir1.upeocffice.gov.in/efile/#/draft/IOUPDIR00006644 37/1/view ?source=FILE&documentld=FOUPDIR0000470847 &viewParam=eyJkb2N1b... 171



Annieyiiye- 2
=
e,
Had 19 Gfed e,
T0W0 TS |
Jar F,
e forenfrem,
IR WS |
| — / TH0—T=0SN0&—aTg / 917U / 2024 f&=Tia: 16 fesasaR, 2025

fava—m wshw sRa afmro, 98 Reeht ¥ 2R sovo Ho—1267 ad
2024 FACIY UTT 919 SR Yo ¥ W59 g 39§ qiRd ey feAis

06.11.2025 & JITUTAT B W=+ 7 |
H8I5Y,
TIAT ST v & Wee § arnra B & fF Ao s gRa s, %
feeeh # afw aftogo Ho—1267 o 2024 BT I T VR TSW VST G Ay A
ST fe1e 06.11.2025 (BRAIRI—Ha™) wikd 5 T ¥ | o wiRa Ay s
06.11.2025 % 3guTer A = fRgall &R wHiug Wk § e Sriad sniftrg 2
1. Enforcement & Monitoring Guidelines for Sand Mining, 2020 & AR 37T
@ /Ra8T R YN ABUM G Digital Technology daT R R
/»'@;%E;?::\; drones/night vision drones 3¢ & YA I g0 T Surveillance,
7 g‘?’f‘,'fﬁ""’”"“}- "* :ﬂkEnforcement HIAT |
() - 293P @I USeT &7 B o ¥ W ¥ PH 03 IR PR oERe W
e,/ FReTer f&ar ST- veer sl @ 25% ey & wAifa W, yeer amfy
5 /T 50% IFAfey Pl WA W T YT 3@ & AT B 06 AE T |
[ gverge  AfAfd, Sowo W fRTF 08012021 gRT @ wE rgmat
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a) Physical inspection before advertisement be ensured so that mineable
reserve is verified.

b) Areas where only few leases are operative and the rest are not
settled/surrendered need to be carefully analyzed. There could be a
chance of cartel formation and mining of sand illegally from other
vacant mining plots under the garb of the operative lease.

c) Geo-fencing of sites, their physical demarcation, allotment of geo-
coordinates to all the pillars and their constant physical inspection and
electronic surveillance is a must to ensure that the mining activity is as
per the approved mining plan and no illegal mining, detrimental to
environment, is going on.

d) There has to be a mechanism to ensure that the actual mining activity
conforms to the approved Mining Plan and the approved Environment
Management Plan (EMP).

-

663




664

\/

<

e) There has to be an effective mechanism for restoration of environment
in case of its degradation due to mining.
f) All the mining activity should strictly comply with Provisions of EIA
Notification 2006, Sustainable Sand Mining Guidelines, 2016; The
§ Environmental Protection Act, 1986; The Water (Prevention and Control
of Pollution) Act, 1974; The Air (Prevention and Control of Pollution) Act,
1981 and Regulations of Central Ground Water Authority.
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fra 41. The Additional Chief Secretary, Environment, Forest and Climate Change, Government of
Uttar Pradesh, Director, Mines and Geology, Government of Uttar Pradesh and Member
Secretary, UPPCB are directed to file point wise compliance reports in this regard within
three months from the date of receipt of a copy of this order.

42. The District Magistrate, Baghpat is directed to recover EC amount of Rs. 4,63,563/- from
respondent no. 6 in accordance with law and deposit the same with UPPCB for its utilization
for protection and improvement of environment in accordance with action plan to be prepared
by UPPCB in consultation with the District Environment Committee and in accordance with
the directions issued by this Tribunal.

43. The District Magistrate, Baghpat is also directed to file compliance report in this regard
within three months from the date of receipt of a copy of this order....”
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ik 4]. The Additional Chief Secretary, Environment. Forest and Climate Change. Government
of Uttar Pradesh, Director, Mines and Geology. Government of Uttar Pradesh and
Member Secretary, UPPCB are directed to file point wise compliance reports in this
regard within three months from the date of receipt of a copy of this order.

42 The District Magistrate. Baghpat is directed to recover EC amount of Rs. 4,63,563/- from
respondent no. 6 in accordance with law and deposit the same with UPPCB for its
utilization for protection and improvement of environment in accordance with action plﬁn
to be prepared by UPPCB in consultation with the District Environment Committee and
in accordance with the directions issued by this Tribunal.

43, The District Magistrate, Baghpat is also directed to file compliance report in this regard
within three months from the date of receipt of a copy of this order....”
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BEFORE '.ii“_HJE_ NATIONAL GREEN TRIBUNAL, N EW BELHI
’ A f 2026 IN OA No. 1267 of 2024 '

Inre:

KULD EEP DM@_MA s S e e R Plaintiff /Appellants/
. Petitioner/Complainant
VERSUS ‘

Defenéanti}{espondcnt/
L . : , _ : Accused:
KENOW ~ ALL . to . whom  thes¢  present - shall  come - that  I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

" STATE OF UP &N ORS.

the prosecution of the said case.

To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '

AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.

AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B

AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these i)r sents the contents
of which have been understood by me/us on this __lQ day of _QM T. 29 4

(bject to the terms of fees.

(PRADEEP MISRA)YDALEEP DHYANI) ent

Advocate
Law Officer-1

Lucknow

2607299

angy
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Anuj Kumar Chaubey

U.P. Pollution Control Board
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